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FINANCIAL EXPRESS

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
For the attention of the stakeholders of
I-VANTAGE INDIA PRIVATE LIMITED

PARTICULARS DETAILS

1 |Name of corporate debtor I-Vantage India Private Limited

2 |Date of incorporation of corporate debtor{20-08-2001

3 [Authority under which corporate debtor{Companies Act 1956
is incorporated /Registered ROC - Hyderabad

4 |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor 72200TG2001PTCO372186

5 |Address of the registered office and prin-|8-2-269/10 Suite No0.501 5th Floor
cipal office (if any) of corporate debtor |Trendsettowers Road No.2 Banjra
Hills, Hyderabad - 500034

Karnataka Bank L.td.

Your Family Bank. Across India

Asset Recovery Management Branch, Phone : 040-23755686/ 23745686
1st floor, Plot No. 50, Srinagar Colony, E-Mail : hyd.arm@ktkbank.com
Road No. 3, Banjara Hills, Website : www.karnatakabank.com

Hyderabad - 500073. CIN : L85110KA1924PLC001128

SALE NOTICE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 read with proviso to rule 8(6) of Security Interest (Enforcement) Rules, 2002.
Notice is here by given to public in general and in particular to Borrower (s) and Guarantor (s) that the below described immovable property
mortgaged /charged to the secured Creditor, the Possession of which has been taken by the Authorised Officer of Karnataka Bank Ltd
the Secured Creditor will be sold on “As is Where is “, “As is What is” and “What ever there is” on 22.05.2025 for recovery of dues to
the Karnataka Bank Ltd, from following borrowers/ guarantors/ co- obligants.

6 |Date of closure of Insolvency Resolution|, 4 04.2025
Process =

Karnataka Bank Ltd, Madakasira Branch ((PH: 08493- 288424,
9440888424, 9490188425))

7 |Liquidation commencement date of cor-|24.04.2025 (Copy of the order received
porate debtor on 28.04.2025 from NCLT web portal)

8 |Name and registration number of the insol-|Santosh Bhatia, IBBI/IPA-001/IP-P-
vency professional acting as liquidator ~ {01750/2019-2020/12668

9 [Address and e-mail of the liquidator, as|Address: D-1101, Lodha Meridian,4th
registered with the Board Phase, KPHB Colony, JNTU, Kukatpally,
Hyderabad, Telangana, 500072

Mail id: casantoshbhatia@gmail.com

10 [Address and e-mail to be used for|Address: D-1101, Lodha Meridian,4th
Correspondence with the Liquidator Phase, KPHB Colony, JNTU, Kukatpally,
Hyderabad, Telangana, 500072

Mail id: casantoshbhatia@gmail.com

11 [Last date for submission of claims 28th May 2025

Notice is hereby given that the National Company Law Tribunal, Hyderabad has ordered
the commencement of liquidation of the M/s. I-Vantage India Private Limited on 24th
April, 2025 (Copy of the order received on 28.04.2025 from NCLT web portal)

The stakeholders of I-Vantage India Private Limited are hereby called upon to submit
their claims with proof on or before 28th May, 2025, to the liquidator at the address
mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

SL.No.1:Name &Address of Borrowers/Mortgagors/Guarantors, Date of Possession and Details
of Secured Debt.
(1) Mrs. Shahina, Wio Mr. Khasim P, (2) Mr. Khasim P, S/o Mr. Pakruddin Sab, both are addressed at No. 5-147, Jakkepalli

Rangapuram, Madakasira, Ananthapur,Madakasira — 515301, Andhra Pradesh.Date of constructive Possession: 12.07.2024,,
Details of Secured Debt: Rs.26,06,088.64 (Rupees twenty six lakhs six thousand eighty eight and paisa sixty four only) under Term Loan
AccountN0.4897001600034601 plus interest from 20.04.2025 plus costs.
DESCRIPTION OF THE IMMOVABLE PROPERTIES
All that part and parcel of Residential property, bearing Plot No. 53, measuring 158.88 Sq. yards and Plot No. 54,measuring 154 Sq. yards,
totally measuring 312.88 Sq. yards, situated at Sy. No. 475-1A2, Near D. No. 5/112, Babu Kushki, 5 th Ward, Madhugiri Road, Madakasira,
AnanthapurDistrict, along with under constructed building thereon belonging to Mrs. Shahina and bounded as follows: For Plot No. 53
property is bounded by East: PlotNo. 54, West: Plot No. 52, North: Plot No. 50 and South: 15’ wide road.For Plot No. 54 property is bounded
by East: 20’ wide road,West: PlotNo. 53, North: Plot No. 51 and South: 15’ wide road.
Location: Latitude & Longitude: 13°55'36.9” North and 77°15’59.3” East.

RESERVE PRICE : Rs.31,21,000.00 (Rupees thirty one lakhs twenty one thousand Only)
Earnest Money Deposit:Rs.3,12,100.00 (Rupees three lakhs twelve thousand one hundred Only )

Karnataka Bank Limited, Hyderabad - Rajbhavan Road Branch [(040-23300548(G)/040-
23320642(BM)/ 9849998635(BM)/ 9676411180(ABM)]

Date: 30th April, 2025 Name and Signature of Liquidator

Place: Hyderabad Santosh Bhatia
“ SB State Bank Of India, SARB, Vardhaman Building, 2nd Fir,

Seven Loves Chowk, Shankarsheth Road, Pune- 42,
Ph:020 - 26446043/44 Email : sbi. 10151 @sbi.co.in.

SALE NOTICE FOR SALE OF MOVABLE ASSET ON
RECEIPT OF POSSESSION FROM NCLT HYDERABAD

BENCH |

E-AUCTION SALE NOTICE FOR SALE OF MOVABLE ASSET

Motice is hereby given to the public in general and in paricular to the
Barrower(s) and Guaranions) that the below described movable asset
hypothecated! charged o the Secured Creditor, the physical possession of
which has been received by the Authorised Officer of State Bank Of India, the
Secured Creditor, from NCLT Hyderabad Bench-l vide its order dated
07.05.2024 in the matter of M/S Talson Motors Pyt Litd 1A No. 1671 of 2023 in
CP{IB) Mo, 199/7/HDB/2021. The assel willbe soldon ™ As is Where is” Asis
What is" and Whatever there is" basis on 14.05.2025, for recovery of Rs,
1,06, 77.848.00 (Ruppees One Crore Six lakhs Seventy Seven Thousand
Eight Hundred Forty Eight) as on 28-10.2024 with further interest
incidental expenses and costs there on due to the secured creditor from MIS
Talson Motors. The reserve price will be Rs. 48,00,000/- (Rupees Forty
Eight Lakhs only and the earnest money deposit will be Rs. 4,80,000/-
{Rupees Four Lakh Eight Thousand only).

Tha a-auction will be conducted through Bank's approved sarvica provider WMis
SIS0 Infotech Pwt, Ltd, at their web poral hitps:./baanknet.com. The
intarested bidders shall ensure that they gat themselves ragistered on the a-
auction website and deposit eamest monegy in the virtual wallet created by
zenvice provider az per guidelines provided on httpsdibaanknet.com

Tha interesied bidders who reguire assistapce in creating Logn ID &
Passward, uploading data, submitting Bid documents, Training/
Demansirabon, Terms & conditions on onling Inter-se Bidding elc., may visit
the websiie hitps://baanknet.com

For detailed terms and conditions of the sale, pleaze refer 1o the link providedin
State Bank of India, the Securad Credilor's wabsita httpshwww.sbico.ind
andwebsite hitps:/ibaanknet.com

Date & Time of public E-Auction 14.05.2025 from 12.00 PM to 3.00 PM with
unlimited extensions clause of 10 minutes each.

Property ID No - SBIN101 51102024002

Detail of Property :

Vehicle Class- hMolor Car, Registration Mo, TS08FHZ250, Date of
registration- 20/02/2019, Make/model - VOLVO-XC-20-D5 BSIY, Date of
Mig- 0372019, Chassis No. YWILFGEACK 1480802, Engine No. 2348405,
Colour- Onyx Black

Reserve Price (Rs.) 48,00,000/-

Earnest Money Deposit (Rs.) 4, 80,000/

Bid increase Amount (Rs.) 25,000/

Date & time of inspection : 06.05.2025 at 12.00 AM to 3.00 PM
Enguiry-Abhay Somkuwar, Mobile No. B2T5130684

Mr. Jayaramudu, 3494431902 & Pravin Dalvi, CCO Mob. No. 3881110809

SI.No.2:Name &Address of Borrowers/Mortagagors/Guarantors, Date of Possession and Details
of Secured Debt.

(1)M/s Suyati Impex Private Limited Represented by its Directors: i) Mrs Vydehi Telapolu (Director) ii) Mr. Pavan Charith Akhil
Telapolu (Director) addressed at No.6-3-688/10/23, Il Floor, Durganagar Colony, Panjagutta, Hyderabad — 500082, Telangana. Also at :
Flat No.302, MCH No 8-3-977/2, Creative Sadan, Yellareddyguda, Hyderabad — 500073, Telangana. (2)Mrs Vydehi Telapolu W/o Mr.
Telapolu Ramprasad, Director : M/s Suyati Impex Private Limited (3)Mr. Pavan Charith Akhil Telapolu S/o Mr.Telapolu Ramprasad Director :
M/s Suyati Impex Private Limited. No. (4) Mr. Telapolu Nihar S/o Mr. Telapolu Ramprasad, No.(2), No.(3) and No (4) addressed at: No. 76-8-
2-2, Manava Mandir Road, Bhavanipuram,Kamakotinagar, Vijayawada — 520012, Andhra Pradesh (5)Mr. Dhavala Madhusudhana Rao S/o
Mr. Dhavala Rama Somayajulu addressed at No. 36-99-37/5, Kancharapalem, Visakhapatnam — 530008 Andhra Pradesh,

Date of constructive Possession:02.11.2022,03.11.2022 and 04.11.2022. Details of Secured Debt: Rs.13,05,50,014.91 [Rupees
thirteen crores five lakhs fifty thousand fourteen and paisa ninety one only) under.

NATURE & ACCOUNT No. |  BALANCE OUTSTANDING (Rs.) INTEREST TO BE ADDED FROM
PSTL A/c No. 3347001800019201 Rs.1,11,88,574.82 01.06.2024

PSTL A/c No.3347001800019301 Rs.11,24,01,729.09 17.06.2024

PSTL A/c No. 3347001800019401 Rs. 66,06,853.00 17.06.2024

OD Alc No.8127000100000201 Rs.3,52,858.00 01.06.2024

Total Rs.13,05,50,014.91

DESCRIPTION OF THE IMMOVABLE PROPERTIES

Item No. 1. All that part and parcel of residential Flat bearing No. B-604 bearing Municipal No.1-61/MTLB/B-604,(PTIN NO.1119989624) on
Sixth Floor (Ground + 5 Floors) of FOUNTAINHEAD having a built up area of 2385 Sq ft (including two car parking/s of 240 square feet)
along with undivided share of land admeasuring 76 Square yards, equivalent to 63.53 Square meters out of total land admeasuring 6192.22
Square yards, Constructed on Plot Nos Ato G & 7, in survey Nos. 1, 131/1 & 131/2 situated at Khajaguda Village, Serilingampally Mandal,
Ranga Reddy District, belonging to I)Mr. Telapolu Ramprasad (since deceased) represented by legal heirs 1)Mr. Pavan Charith Akhil
Telapolu, 2)Mrs. Viydehi Telapolu and 3)Mr Telapolu Nihar and Il) Mrs. Telapolu Vydehi, bounded by North: Open to Sky, South: Open to Sky,
East: Opento Sky and West: Corridor. Boundaries to the Plot. North: 120 feet wide Road, South: Village Settlement, East: Village Settlement
and West: Chaitanya Enclave Development. Latitude: 17.417526N, Longitude : 78.366203E

RESERVE PRICE : Rs. 1,63,00,000.00(Rupees one crore sixty three lakhs only) (Inclusive of TDS)
Earnest Money Deposit:Rs.16,30,000.00 (Rupees sixteen lakhs thirty thousand only)

Item No. 2. All that part and parcel of residential flat No. 2-D on Second Floor, JAINS PCH ROCK GARDEN, Phase Ill admeasuring 1960 sq
ft of built up area, including common area and two car Parking Space of 280 sq ft along with undivided area of land of 75.95 sq yards, out of
total extent of land admeasuring 2226 Square yards, Constructed on Plot Nos 86 and 86/Ain Survey Nos 4,5,6,8,9 partand 10 Part, Situated
at Gafoornagar Village, Serilingampally, RR District, belonging to Mr. Telapolu Ramprasad (since deceased) represented by legal heirs 1)Mr.
Pavan CharithAkhil Telapolu, 2)Mrs. Vydehi Telapolu and 3)Mr Telapolu Nihar, bounded by Boundaries of the Plot: North: 40" Wide Road,
East: Private Road of Plot. No. 86, South: Plot.No. 86 and West: Plot No. 85/A. Boundaries to the Flat: North: Open to Sky, East: Corridor,
South: Opento Sky and West: Opento Sky. Latitude : 17.439157N, Longitude: 78.383792E

RESERVE PRICE : Rs.1,34,00,000.00 (Rupees one crore thirty four lakhs only)(Inclusive of TDS)
Earnest Money Deposit:Rs.13,40,000.00 (Thirteen lakhs fourty thousand only )

Item No.3. All that part and parcel of residential plot bearing Plot No.36 & 37, admeasuring 160 sq yds or 133.80 sq mts situated at
SAMAPADA Layout, Survey No.379/4-B, Bhogapuram (EAST) Revenue Village, Bhogapuram Mandal, Vizianagaram District. Belonging to

Sri Dhavala Madhusudhana Rao. Boundaries for Plot No. 36. North: 24 ft Wide Layout road, South: Others Land, East :Plot No.35 and West:
PlotNo.37 Boundaries for Plot No. 37.North: 24 ft Wide Layout road, South: Others Land, East: Plot No.36 and West: Others Land.
Latitude: 18.008941 and Longitude: 83.483752.

RESERVE PRICE : Rs.17,28,000.00 (Rupees seventeen lakhs twenty eight thousand only)
Earnest Money Deposit:Rs.1,72,800.00 (Rupees one lakh seventy two thousand eight Thundred only)

Item No.4. All that part and parcel of residential property measuring 10 Acre 33 cents bearing R.S No. 52/2A, 52/2B, near D.No. 5-73
situated at Thotapalli village & Panchayat,Gannavaram, Vijayawada East, Krishna District, belonging to Mr. Telapolu Ramprasad (since
deceased) represented by legal heirs 1)Mr. Pavan Charith Akhil Telapolu, 2)Mrs. Vydehi Telapolu and 3)Mr Telapolu Nihar, bounded by East:
Road, South: Road, West: Lands of Mokkapati Nirmala Kumari etc., and North:Land Sold to N Lakshmi Kumari etc.,

Latitude: 16.648763 and Longitude: 80.778136.

RESERVE PRICE : Rs. 3,76,00,000.00 (Rupees three crores seventy six lakhs only) (Inclusive of 1% TDS)
Earnest Money Deposit:Rs. 37,60,000.00(Rupees thirty seven lakhs sixty thousand only)

Note: There is one SA 338/2023 pending at DRT -ll, but there is no stay as on date.

Karnataka Bank Limited, Hyderabad - Rajbhavan Road Branch
(9849998635 BM)

Place : Puna Authorised Officer,
Diate : 25.04.2025 State Bank of India
glreas dan [ 17) unmion mank . UNION BANK OF INDIA

D.No0.40/384, Shop No. 31 to 36, 1st Fir., UCON PLAZA,
Park Road, Kurnool. Ph. No. 08518-220873

POSSESSION NOTICE {RULE 8(1) OF SECURITY INTEREST
(ENFORCEMENT) RULES 2002} (For immovable property)

WHEREAS, The undersigned being the Authorized Officer of erstwhile
Andhra Bank, now Union Bank of India, Ucon Plaza Branch (35460) ,
under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (Act 54 of 2002) and in
exercise of powers conferred under Section 13 (12) of the Act read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
demand notice dated 02-12-2024 calling upon the
1(a). Mr. S RASOOL KHAN (Applicant) S/o. S Gaffar Khan,
H.No. 45-169, Narasimha Reddy Nagar, Kurnool - 518001
1(b). Mrs. S NASEEM KHATOON (Co-Applicant) W/o. S Rasool Khan,
H.No. 45-169, Narasimha Reddy Nagar, Kurnool - 518001
1(c). Mr. S ABDULLA KHAN (Co-Applicant) S/o0. S Rasool Khan,
H.No. 45-169, Narasimha Reddy Nagar, Kurnool - 518001
2(a) Mrs. N SARADA (Guarantor) D/o. M Subba Rayudu,
H.No. 45-169, Narasimha Reddy Nagar, Kurnool - 518001
Estate of the deceased Mrs.S Naseem Khatoon represented by:

Husband : Mr. S RASOOL KHAN S/o. S Gaffar Khan, H.No. 45-169,
Narasimha Reddy Nagar, Kurnool - 518001

Son: Mr. S ABDULLA KHAN S/o. S Rasool Khan, H.No.45-169
Narasimha Reddy Nagar, Kurnool - 518001

And others

to repay the amount mentioned in the notice being Rs.34,95,280.45
(Rupees Thirty Four Lakh Ninety Five Thousand Two Hundred Eighty
and Forty Five Paisa Only) within 60 days from the date of receipt
of the said notice.

The Borrower having failed to repay the amount, notice is hereby
given to the Borrower and the public in general that the undersigned
has taken possession of the property described herein below in
exercise of powers conferred under Section 13 (4) of the said Act
read with rule 8 of the Security Interest (Enforcement) Rules, 2002
on this day dated 28-04-2025.
The Borrower in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Union Bank of India for an
amount of Rs.34,95,280.45 (Rupees Thirty Four Lakh Ninety Five
Thousand Two Hundred Eighty and Forty Five Paisa Only) and
interest thereon.
The borrower’s attention is invited to provisions of sub-section (8)
of section 13 of the Act, in respect of time available, to redeem the
secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY

All the parts and parcel of residential land and building bearing H.No.
45-169 consisting Ground + 1%t Floor to the extent of 266.66 Sq. Yds
(plinth area 1595 Sq. Ft) situated in Narasimha Reddy Nagar, Kurnool
Sub Registration and registration district Kurnool.

Bounded by: - East: Public Road, West: Existing Building in
D No. 45-157, North: Existing Building in D No. 45-168, South:
Existing Building in D No. 45-170

Date:28-04-2025, Place:Kurnool Authorized Officer, Union Bank of India

S..No.3:Name &Address of Borrowers/Mortagagors/Guarantors, Date of Possession and Details
of Secured Debt.

(1) Mr. Mohammed Abdul Baseer, S/o Mr. Mohammed Abdul Hadi, (2) Mrs. Anjum Parwez, W/o Mr. Mohammed Abdul Baseer, both are
addressed at FlatNo. 402, Fourth Floor, “GEM Residency”, Municipal No. 19-1-1062, Bahadurpura, Bandlaguda, Hyderabad — 560064, and
are also addressed at No. 1-8-449/3/6, Begumpet Noorbagh, New Pati Gadda, Secunderabad - 500003,

Date of constructive Possession:02.01.2025,, Details of Secured Debt: Rs. 84,62,403.03 (Rupees eighty four lakhs sixty two thousand
four hundred three and paisa three only) under.

NATURE & ACCOUNT No. BALANCE OUTSTANDING (Rs.) INTEREST TO BE ADDED FROM

PSTL Alc No.3347001800015101 Rs.44,07,198.69 03/04/25

PSTL A/c No. 3347001800015401 Rs.40,55,204.34 13.04.2025

Total Rs.84,62,403.03

d rcicr Bank

Regd, Ofics: ICIC] Bank Limded, FCHC| Bank T CEcle, Old Padra -'Hrl lara, Gujarat, Pin— 300 007

POSSESSION NOTICE (For Immovable Property) [Rule-8(1) of Security Interest (Enforcement) Rules. 2002]

Whereas, the undersigned being the authorized officer of IGICT Bank Limited under the Securitisabion and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) (*Act’) and inexercize of the powers conferred under Section 13 (12)
read with Rufe 3 of the Sacurty Interest (Enforcement) Rules 2002, issusd damand natice dated August 31, 2021, ealling upan IVR PUDBL
Resorls and Clubs Private Limited the Mortgagor and IVRCL Limitad the Bormower o repay the amounts mentioned in the nolics being Rs,
10,662,1597,369.95 (Rupees Une thousand sady-six crores twenty-omne lakhs ninety-one thousands ihree hundreds sixty-nine rupees and
minety-five paisa only) due from the Borrower as on June 30, 20271 along with further interest and other costs & charges thereon with effect]
fromJuly 01, 2021, in respect of the Facilities availed by the Borrowers within 60 days from the date of receip! of the 2aid notice. Please notal
that an amount of Rs, 223,788 34689 (Rupees Twenty-two crones thidy-saven lakhs eighty-nine thousand three hundred and forty-six and
eighty-nine paise) has been recenved by ILICT Bank Lid under hquidation proceedings of SomowenVRLL Limited. Theretore, you owe |CIC]
Bank an aggregate amount of Be. 23,615,631 487,73 [Rupees two thousand three hundred and sixby-one crores fifty-six lakhs thiry-one
thousand four hundred and eighiy-seven seventy-theee paize) as on December 31, 2024 hereto together with further interest thereon.

The Martgagor andior Borrower  having failed to repay the amount, notice is hereby given 1o the Morgagors and the public in general that]
the undersigned has taken possession of the Secured Asseds, in exercise of powers confermed on him under sub section (4) of section 13 of
the said Act read with Rule B of the aforesaid Rules, on this te day Aped 28, 2025.

The Martgagor and/ar Borrower in parbeular and the public in general ars haraby cautionad not bo deal with the property and any dealing with
the property will be subject to the charge of ICICI Bank Limited for the amounts of Rs, 23,615,631,487 .73 &5 on December 31, 2024 (Rupess
two thousand three hundred and sixdy-one crores fifty-six lakhs thiry-one thousand four hendred and eighty-seven seventy-three paise)
togather withrother cost and inferestthereon.

The aforesaid amounts are due as on December 31, 2024 along with further interest and other costs & charges therean with efiect from after
January 1, 2025 adjusting paymenis/Recovery made in the Bormowsr's account.

Tha Mortgagaor's andior Borrower's attention is imited to tha provisions of sub-section (8) of saction 13 ofthe Act, In respact aftire availabla,
1o redeem he secured assels as mentioned in below schedule,

DESCRIPTION OF IMMOVABLE PROPERTY

Entire land measuring 77 Kanals, 3 Marlas located in Rect Mo 46, Village Dodal, Tehsil and District Rewari together with all the buildings and
structures thereon, fixtures, fitings and alt plant and machinery aftached fo the earth or permanently fastened to anything attached to the
earth. both present and future

S0/-

Authorized Signatory

: April 2 2
Date pril 28 , 2025 For ICICI Bank Limited

3 Place :Rewari

KOTAK MAHINDRA BANK LIMITED

1st Floor, Unit No.103, P.P Trade Centre Piot No.1, Netaji Subhash Place, Pitampura,New Delhi-110034

E-Auction Sale Mofica For Sale Of Emmovable Asset Under The Provisions Of The Securitisation And Reconstruction Of Financial Assets And
Enforcement Of Secuwrity Inberest Act, 2002 | Sarfaesi Act™| Read With Proviso To Rule & (6)/ 0 1] Of The Security Interast [Enforecemeant) Rules,
2002, Motice is heraby given o the pubic in general and to the Borrower and the Guarantor|s], that the below descrbed immovable proparty
modgagedichanged 16 Kotak Mahindra Bank Limeed {Secimed Credor®MEL), the Priysical Possession of which has been taken by the buthosized
Cilficer of KMBL on 040420235 and the samse wil be sold on "AS IS WHERE 15", “AS 15 WHAT 157 and *“WHATEVER THERE |15 basis, by way ol E-
awctian ba be conductad on 2AVRE2028, for recovery of a 2um ol Bis. 4,19,31,435.64/- (Rupees Four Crore Ninetaen Lakhs Thirty One Thouwsand Four
Hundred Thirty Five and Sixty Four Palse Only) dus to KMBL from M's Sri Lekshmi Marssimha Spinning Mills (India) Pyt. Lk, & Cihars and ils
guarantors 55 on 2T0A2024 fogether with further inferest at the condractual rate from 280093024 il realization, fogether with all incidental costs, chargas
and expenses. The detalls of Reserve Price, Eameast Money Deposil; property celals and date of Auction ane mengoned below

Particulars of Property

Al Ik pigce ard parced of property situated in Guntur Destnct, Gunlur Sub Distict, Gunbur Municipal Corporation amed in Gunlur
Toram, grean B Agrabaram at present Mahalgkshmipuram, Etuky Road Sureay Mo, 8201 and 628, Municipal Door Mo, 25-18-91

Reserve Prico
R 7 38 00 000

Block Mo. 8, Azsazsmenl Mo 1021105820, H.5.C Mo 111310091042514 proparty, which I5 80C, shealed Hause within thase EMD
boundaries an exient of 2023 5q. vis. Site along with ACC sheetad hause with 2 pnth area 9900 34, FL. Along with all ofher | Re 7380 0000
amanities ard logalhar with all axisting logethar with all axisting buildings and struclres tharson and buildings snd structuras a2

may be erocled iconstructed than upon any lime Fomafier he date of respective monmgages. Bounded as under: Exst 301 | Encumbrances
wide intarnal Road and site of Kathury Rejasekhar Reddy Ginning Mil West: site of Punun Nagi Reddy North; 301 wide Intem Mat Known

Roat South: sitescld by Chappare sambasiva Rac Mame ofthe Mortgagor: Mr. Reasekhar Reddy Kothur
Lasi date for deposit of EMD and uploading Bid documents ; 19052025 upfo 4 P at hfpsofakbank guctionfiger.nel
Date and time of E-Aucthon: 30052025 between 11A Mo 12200 P M.

Ihe end lime ol auclion will be exbandad by b minulas gach fime a bid is madawiltin las 5 minubas ol E-Buclion.
Bid Increment amount ; Rs, 1 00 000 {(Rupees Cine lgkh Coly | or in mulipkes thersof
Date of Inspm:tln:rn of ske:- 16.05. 20025 between 11 AM o IZI-i 00 P

......

To the best -..fl-;r.-"l..'lzu:!ge and infcrmeson. Katak Bank is not aware urin:. ather encumbrences or the dues n.'|Lr51.-.n..|r-;| \owards 'ila‘umr-. dL-'ES pn:::lert:.
cluess, land resenug or any olhéar dues will regard [0 the propesty pul foeaccion, Al Slatubory dues ke propesty tes, land nevenig does, mancipal Eres
charges (duas, slecticity dues ede. shall be ascertained and bame by the Successful Bidder! prospecive purchasens)

Tha rcgaced property shal be auctionsd "AS [3WHERE 137, "A5 15 WHAT I8 and "WHATEVER THERE |57 bass

The pesticufars in respact of the secured assets specified hereinabave kave been stated $o the best of the information and r2conds availabls with e
Lanchers g e, wehid hdreges Sl nod be bdd sas ponsiblie far any eemor, missiabaman] of omissanin e said pafculars,

Important Terms & Conditions:
1. Tha Tems and Condilions of s&fe &e avafable on the websitefporial Mips:ikolakbank suclionligannet of hitpsDwwe kolss comientbank-
auctions. hml

2, Tha avciian shall ba conducted only thrawgh “0n Line Elactronic Bidding”™ thraugh waksita hitps:iolakbank. aucionbgar ned on 200082025 from
TUO0 AR 1o 1200 PR with Linlimited extensions of S minutes dusationeach. The property oot foracetion s under Prvsical Possession

3. Mg e-Procurament Techmokages Limited -Buction Tigar B-T04, Wal Sireal - I, Opg. Oment Clb, N Guaral Cobiage, Efis Brdge, Ahmadatad -
380006 Gujarat (indsa) on Telephanse Mo, Ram Shama -S00002 32597 and on E-mad 10 ram prasasia ucioniger nel & suppondauctionligennet

4. Thainlending biddars may visit Kodak Bank Wabsita - hitps:(iwww kolak. comienibank-awciians himl for auclion dalais

0. Forcetaded Terms and conditans of aucion saie, 1he bidders ane advisad o g thidug i the pafal hiaps. htpssetakbank apckonboernel and e
s&id farmes and canditians shall be binding en the biddars who particpate in the hidding process. Furfier, the bid has to be filed snd submitted along
wilh KY G documents caling on the portal hifps HkalEnen kauchonligern ned an of betore 190552025 and the Gy ol e Sa e B5 B0 e sent By rail 16
singh.prabhjoti@eotak.com. And asheen.sharmai@kosak. com

B, Prospective bidders may aval onling traning from Ms. ¢ - Procusement Technologies Limted (Auction Tiger) on aboss mentiored contastrmbens

7, EamestMoney Depasit (EMD) shall be depesited through RTESINEFTIFUIKD TRAKSFER to the creds of Accourd Mo, 84 11307 138, Kiolek Mabindra
Bank Lid. Afc E<Auction, Makad (East) Branch, Murnbal, IFSC Code; KKEKDO0064E, on or before 10SM0E5 uplo $.00 pome Ary bid submithed
without deposing the EMD amaunt shall stand automalicelly rejected, The EMD depesitad by the proposad bidder shell nok eam anyireress,

B, The bed price b b susmled Shall nol be below the Rasenae Prce and dunng the bidding process, bddars who hawve submilbed Bids shall improve
thairfuriier affers in mutples of Rs. 1,00, 000 [Rupess One lakh only)

9, The swccassiul bddar bas 1o depisit 25% of the fighest bid amound (which shall mclude EMD ameunt paid) immediately o cloeuns of e a-aichon
nale |:|r-:|"|=-.=~1|rgﬁ aron fhe fofowsng warking day in case business hours is closed on the day of Auction, inthe mede stipulated in dause 5 ghove, The
ramaining balandce To% of 1ha highes! bid amount shal ba dapasitod ‘sitfun 13 days ram he date of acceptancs feonhinmalion of sala of wdhin ime
P 35 Agresd upan

10 Qn receipd ol thaantire saba consderatian within lhe slipulaled panod a: manbiarad above, (ha Aulharsad Ofcar shall issua (b Sale Cestificale and
the sale shall be complete, thereafier Kotak Bang shal nol enteriain any claims,

11, Tha dathorised Cficar has tha absalube ighl and discretion |ogccapd or reject aniy bid of adjawm! cancal the salal modify dry bamms and condilions of
the salewithpul any prar rotice and assigrang any rason for e same

12, &1 changes fdues meludng Registration Charges, Stemp Duty, Temas, ebc payablke foe ransler af tha awnarship in the name of the successhul baddar
purchasar gic, shall have o be bome by e Parchasar

13. EMD amauntzhal be relurnad by Kotak Bank b the unsuccesstul biddars within sevan warking dews.

14, As par Sechon 19d-4 of the Income Tax Act, 1861, Tax af the rale as applicable shal e pakd on the 1ol sale coraideration and TDS candcale be
issued in favour of Kiotak Mahindra Bank Limiled, $he marigagor and ownerof the proparty putfor suction.

Statutory Notice under Rude 8 (6) & 3 (1) of the Security Interest (Enfercement) Rubes

Tha Prinpipel Bomower S Guarantor ¢ Marlgagar ere hareby notified 4o pay e sum as mentioned abave elong with up to defe apolicable infarest and

anciliary epansas bafore tha date of auction, Taling which Ihe propety will De auchonedisold and balance due i any, will b racovgned with inlengs] and

ciost and this nofice shiell alza be treeted B notice of sale fothe bomoward guaraniar end marigagor mentoned hereinabave.

For any alher galads, reganding the propesty please confact Mr. Makamead Hateaboddm-S8861 TAE0E Mr. Ashwin Shama-8650T02144Mr. Prabihjl

Singh -A8A060ER53. This is ako a nofice io the Borroweriguargnioes thet the awsction shald procesd d the disss are notpaid in full befone the dafe of E-

Auction. 10 may please ba notad that in casa ol any dscrepancyinconsisbency betwasn awction nolices published in Engleh and olbar in vernacular

Iznguage fhen the contentsiof the ratice published m English shal preavad

Place: Guniur, Date ; 30.04.2025

For Kotak Mahindra Bank Limited, Authorized Officer

DESCRIPTION OF THE IMMOVABLE PROPERTIES
Item No. (1): All that part and parcel of Residential Flat bearing Flat No. 402, Fourth Floor, in the residential building known as “GEM
RESIDENCY”, admeasuring 990 Sq. Feet (including common areas and Car parking area), with undivided share of land admeasuring 25
Sq. Yards, on the house property bearing Municipal No. 19-1-1062, admeasuring 1185 Sq. Yards or 990.66 Sq. Mtrs. Out of total land area of
16576.2 Sq. yards, situated at Bahadurpura, Bandlaguda, Hyderabad, Telangana State. The property belongs to Mr. Mohammed Abdul
Baseer. Boundaries for entire land: East: 20’ wide Road, West: Neighbour’s Property, North: Owner land, South: 30’ wide Road. Boundaries
of FlatNo. 402: East: Open to sky, West: Corridor, North: Lift, Open to Sky & Flat No. 401, South: Open to Sky & FlatNo. 403.
Location: Latitude: 17.35822 & Longitude: 78.456388.

RESERVE PRICE : :Rs.49,50,000.00 (Rupees forty nine lakhs fifty thousand only)
Earnest Money Deposit: Rs. 4,95,000.00 (Rupees four lakhs ninety five thousand only )

Item No. (2): All that part and parcel of Residential Flat bearing Flat No. 502, Fifth Floor, in the residential building known as “GEM
RESIDENCY”, admeasuring 990 Sq. Feet (including common areas and Car parking area), with undivided share of land admeasuring 25
Sq. Yards, on the house property bearing Municipal No. 19-1-1062, admeasuring 1185 Sq. Yards or 990.66 Sq. Mtrs. out of total land area of
16576.2 Sq. yards, situated at Bahadurpura, Hyderabad, Telangana State. The property belongs to Mr. Mohammed Abdul Baseer.
Boundaries for entire land: East: 20’ wide Road, West: Neighbour’s Property, North: Owner land, South: 30’ wide Road. Boundaries of Flat
No. 502: East: Open to sky, West: Corridor, North: Open to Sky & lift, South: Open to Sky.

Location: Latitude: 17.35822 &Longitude: 78.456388.

RESERVE PRICE : :Rs.49,50,000.00 (Rupees forty nine lakhs fifty thousand only)
Earnest Money Deposit: Rs. 4,95,000.00 (Rupees four lakhs ninety five thousand only )

Karnataka Bank Limited, Rajendranagar Branch
(Phone: 040 - 24017755 (G), Mobile: 9989931533 (BM) 9505599333 (ABM))
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SI.No.4:Name &Address of Borrowers/Mortagagors/Guarantors, Date of Possession and Details
of Secured Debt.

(1) M/s Sri Unnati Seeds represented by its Proprietor Mr. Gurram Ramkrishna addressed at Plot No.78, H No.3-8-129, Road No.3,
Chandrapuri Colony, L B Nagar, Hyderabad - 500074, (2) Mr. Gurram Ramkrishna S/o Mr. Papaiah G and (3) Mrs. Gurram Radha W/o Mr.
Gurram Ramkrishna both (2) and (3) are residing at Plot No. 100, North Raghavendra Colony, Jillelguda, Meerpet, Hyderabad 500097.

Date of constructive Possession:09.05.2022, Details of Secured Debt: Rs.4,78,88,167.70 (Rupees four crores seventy eight lakhs
eighty eight thousand one hundred sixty seven and paisa seventy only) out of which i) Rs.4,56,18,536.86 (Rupees four crores fifty six lakhs
eighteen thousand five hundred thirty six and paisa eighty six only) along with future interest from 01.08.2024 plus costs under PSOD Alc
No.6647000600001201, ii) Rs.22,69,630.84 (Rupees twenty two lakhs sixty nine thousand six hundred thirty and paisa eighty four only)
along with future interest from 04.08.2024 plus costs under PSDPN A/c No. 6647001400001001.

DESCRIPTION OF THE IMMOVABLE PROPERTIES
All that part and parcel of industrial land admeasuring 3 Acres 21 Guntas comprised in Sy No.273 and Industrial building constructed
thereon, situated at Silarmiyagudem, Thipparthy Village, Nalgonda District belonging to Mr. Gurram Ramkrishna bounded by East: 30'0
Donka, West: Agriculture Land of Mallaiah,North: 30-0 Donka & Agri land of Purchaser, South: Agriculture Land of C H Ravinder Reddy.
Location:Latitude & Longitude: 17.019289 & 79.433533

Rs.2,41,00,000.00 (Rupees Two Crores Forty OneLakhs Only) (including TDS @ 1%)
Earnest Money Deposit:Rs. 24,10,000.00 (Rupees Twenty four lakhs ten thousand Only)

(The borrower’s / mortgagor’s attention is invited to the provisions of Sub-section (8) of Section 13 of the Act, in respect of time available to
redeem the secured asset). (This Notice shall also serve as Notice under Sub Rule (6) of Rule (8) of Security Interest Enforcement Rules-2002
to the Borrower/Guarantors) For detailed terms and conditions of sale, please refer to link in Karnataka Bank's Website ie., Under the head
‘mortgaged assets for sale/Mega E Auction”. The E-auction will be conducted through portal www.auctionbazaar.com on 22.05.2025 from 11:00
AMto 11.20 A.M with unlimited extension of 5 minutes. The intending bidder is required to register their name at M/S. ARCAEMART PVT. LTD.
through the website www.auctionbazaar.com and get the user Id and password free of cost and get training online training on E-auction
(tentatively on or before 21.05.2025) from M/s. ARCA EMART PVT LTD, 7-1-28/1/A/11, PARK AVENUE 1, AMEERPET,Secunderabad
Telangana 500016. Website at www.auctionbazaar.com. contact mobile.No's 9603716999, 9581498999, 8370969696, Email-ID:-
contact@auctionbazaar.com,support@auctionbazaar.com
Date:28.04.2025

Place: Hyderabad

RESERVE PRICE :

Sd/- Authorised officer,
Karnataka Bank Ltd.
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Corporale Difice 5, Udyog Vihar Phase IV, Gergaon-122015 (Haryana)
Ph.: D124-42 1""3EI T;li 32, E-Mail : customercare@shubham.co Websile

DEMAND NOTICE

Notice U/S 13(2) ol Securitisation & Reconstruction of Financial Assets and
Enlorcemenl ol Security Interest Act 2002 (hereinaller calied 'ACT')
It &5 10 bring 10 your notice thal your loan account has been declared as NPA by secured creditor Shubham Housing
Developmeni Finance Company Limited having its registered office at 608 - 609, 6th Floor, Block - C Ansal Imperial
Tower, Community Cemter, Naraina Vihar, New Dadhi - 110028 (hereinafter calied "SHODFCL) and you are labile to pay total
outstanding against your loan o SHDFCL. You are also liabla to pay future interest at the contraciual rate on the aforesaid
amount together with incidental expenses, cost, charges etc. Therefore, we hereby call upon you 1o discharge in full your
liabilities to SHDFCL within 60 days from the date of this notice failing which SHDFCL will be empowered (o exercise the
power under Section 13(4) of the ACT. The details of borrowers and secured assels are as under

sﬁﬁl.'l.hham

waw , shubham.co

ﬁro. Loan NoNIE:Irerower(s) Applicant Address Bg&agim‘mﬁ Secured Asset
2242, SIVALAYAM VIDI SURVEY NO 945, DOOR NO 2/242 ,YERRAGUNTLA
0PDR2307000005065933 CHILAMKUR MANDAL, CHILAMKUR GRAMA
i 22-04-2025 PANCHAYATH,SIVALAYAM Area, Y.S.R Kadapa
SHAIK BASHI YERRAGUNTLA MANDAL,

1. & DISTRICT,Andhra Pradesh-516310. Area - 732 Sq.Ft
ROON,SHAIK KADAPA SIVALAYAM 10.83.580/~ |Boundaries - East - Site of S. H in Saheeb . West
KARIMULLA. Cuddapah Andhra Pradesh| ' »°©2:°¢%/- |boundanes ~tast - Site of . Hussain >aneeb , WWes

516360 - CC Road , North - House of Dastagiri Saheeb ,
South - Site of S. Kamal Saheeb
0PDR2309000005069214, D.NO 4-11-174 SY NO 462/1, H NO 4/11-174, WARD NO 4,
PANNARUSULA VENKATESWARA COLONY ASSESSMENT NO 1122017732,VENKATESWARA
NITHYAPUJAIAH,PANNAR 22-04-2025 | COLONY,PULIVENDULA MANDAL,Dist. Cuddapah,
PULIVENDULA NEAR
2 SU KODAMMA, PALREDDY FUNCTION & Andhra Pradesh-516390.
PANNARUSULA HALL Cuddapah Andhra Rs. 9,94,301/- | Area - 810 Sq.Ft, Boundaries - East - Property of K
CHANDRAKALA,PANNARS Pradesh -p516390 Ravi Shankar , West - Property of Gangajamma ,
U ADINARAYANA North - Rasta , South -Road
House no. 5-71 upparapalli village, kesamudram
H NO 8-2-555/A 2nd
OWGL2301000005057074] FLOOR BOODH KHANA mandal, Mahabubabad , Telangana-506112. Area -
MANDA VINAY ROAD NO 7 BANJARA | 22704-2025 1990.44 Sq.Ft,
3 : & Boundaries - East - House of Polepaka Uppalaiah ,
KUMAR,ISSAMPALLY HILLS HYDERABAD Rs.13.05.042/-| West - G Panchavat Road . North - H f
CHAITHANYA-- | WATAR TANK Hyderabad | " ':0:U%</% | TESt = Sram ranchayal Road , NOrih = Foulse 0
v Telangana -500034 Manda Veeraiah , South - House of Late Manda
g Anandam
1-127 NARSAMPALLY H NO 1-2/27/2,NARSAMPALLE VILLAGE, TOOPRAN
0APT2303000005060600, WARGAL MANDAL 22-04-2025 MANDAL,DISTRICT Medak, Telangana-502334. Area
4 MEGAVATH NARSAMPALLE 1 - 2340 Sq.Ft. Boundaries - East - House of
MANJULA,MEGAVATH [NACHARAM MEDAK NEAR Rs.9.79 758/- Megavath Dasu , West - Open Place of Megavath
NARESH. WATER TANK Medak S Dasu , North - 18 wide CC Road , South - House of
Telangana -502325 Megavath Laxman
SY.NO 614-2, D.NO 4-1099 (ASSESSMENT NO.
DNO 4 1099 BABUJI d
OPDR2304000005062099, NAGAR PRODDATUR 1014034577),HARIJANAWADA-03, GRAMA
22-04-2025 | SACHIVALAYAM BOLLAVARAM RESIDENT & TOWN
BUNGA VENKATA KADAPA DISTRICT AP :
5 & PRODDUTUR SRO, Y.S.R. Dist Cuddapah ,Andhra
KESHAVAKUMAR,BUNGA| NEAR ADITHYA SCHOOL Rs.14.70.870/-| Pradesh-516362. A 1237 5 Sq.Ft. Boundari
JAYA RAMUDU. Kurnool Andhra Pradesh | ">+ !4/ U,0/Ui-| Fradesn- - Area - -9 Sq.FL. Boundaries
516362 - East - Road , West - House of C Sudhaker , North -
House of G Venkata Lakshumma , South - Road
S.NO. 104, OLD D NO. 2-152, NEW D NO. 2-1A1-
gy vl 152, ASSMT NO. 152, S.C NO. 1171791112000145,
0VPM2401000005076661 SAMPATHPURAM 29-04-2025 AT SAMPATHIPURAM VILLAGE , ANAKAPALLI,
6! ANNAM MANIKANTA, KASIMKOTA ANAKAPALLI 3 Andhra Pradesh - 531031. Area - 974 Sq.Ft.
ANNAM MANGA,ANNAM NEAR HANUMAN TEMPLE! Rs.7.56.908/- Boundaries - East - House of Karanam Ram Babu ,
BABURADO. Visakhapatnam Andhra TN West - Panchayat CC Road , North - House of
Pradgsh -531001 Kandregula Satyanarayana , South - House of
Jakkula Venkatarao , Jakkula Rajeswari
VEMANDA JOJI S O R S NO 198/2B DOOR NO 3-6,METLAPALLI
SUBBARAO 3-6 KOTHAGUDEM,GANNAVARAM KRISHNA,Andhra
, [QVDA2302000000063342]  GANNAVARAM 22-042025 | pradesh-521286. Area - 1633.5 Sq.Ft. Boundaries -
VEERAPANENIGUDEM East - Panchyathi Road , West - Property of
JOJIVEMANDA SWAPNA. METLAPALLI Krishna Rs.7,45,661/- Bheemanaboina Ranga , North - Property of Kola
Andhra Pradesh -521286 Venkateshwar , South - Panchayati Road

Authorised Officer
Shubham Housing Development Finance Company Limited

Place : Gurgaon
Date : 29-04-2025

HYDERABAD




